BIT EMNO 1 (PH COURT NO. 4 SECT | ONI |
SUPREMECURTOFI NDI A
RECORDOFPROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).3209 /2008

(From the judgenent and order dated 29/01 / 2 007 in Crl.A No.1317 / 1999
of The HI GHCOURTO-F AP ATHfFDERABAD)

MOHAMMEDISHARQ Petitioner(s)
VERSUS
S KAZAMPASHA&ANR Respondent (s)

[Wth appln(s) for c/delay in filing SL P, permission to file additional
docunents, exenption fromfiling OT. and office report]
[ For final disposal]

WI T HWP(CRL.) NO 13 of 2008
[Wth appln.(s) for pernission to file rejoinder affidavit and
of fice report]

Date: 25/03 / 2 009 These Petitions were called on for hearing today.

COR A M:
HON BLEMR JUSTI CE S.B. SINHA
HON BLEDR JUSTICEMJKUNDAKAMSHAR MA

For Petitioner(s) M. Manoj Ceorge, Adv.
M. Al ex Joseph, Adv.
Mohd. | rshad Hani f, Adv.
M. Mizaffar Ul ah, Adv.

For Respondent (s) M. A. Sharan, ASG
Ms. D. Bharathi Reddy, Adv.
M. Sushi | Kurmar, Sr. Adv.
M. Anoop G Chaudhary, Sr. Adv.
M. M P.A Shuttari, Adv.
M. Musht ag Ahnmad, Adv.
M. Subhash Kaushi k, Adv. for
M. S.N Terdal, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
M. Manoj Ceorge, |earned counsel appearing for the petitioner
resuned his argunents at 10.35 a.m and concl uded at
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11.30 a.m Then, M. A Sharan, the | earned Additional Solicitor General
made his submissions till 11.45 a.m whereafter M. Anoop G Chaudhary,
| earned seni or counsel appearing for the respondent-accused nmade his
submissions till 12.05 p.m Thereafter, M. Sushil Kumar, the |earned
seni or counsel appearing for the respondent-accused argued the matter till
12.55 p. m M. Manoj Ceorge, the |earned counsel appearing for the

petitioner nade his subnissions in rejoinder for five m nutes.
Hear i ng concl uded.
Judgment reserved.



(Subhash Chander) (Pushap Lata Bhar dwaj)
A R- cumP. S Court Master



